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ORDER 

B.C.3arm6 AM•  

When the matter was celled for the 3econd time at 12-35 1p o , 

none appeared for the applicant. The applicant himslf was also not 

present in the Court. 

We rind that after the Writ Petition was 10ransferred to 

this Tribunal by theHigh Court only in 1996, a Notice was issued 

by the Registry on 23.4,1997 by registered post. We further observe 

that on three consecutive earlier occasions also none appeared for 

the applicant. 

We are, therefore, Satisfied that the applicant is no larsr 

interested in1pursuing the matter, The application is, as such, 

dismissed f r default without passing any order as to costs, 

Mrs. B. R2y, Id. Counsel, is Presen,  for 	/rspondants, 
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